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[The Vice-Chairman]

and to provide against printing and
publication  of certain objectionable
matters, as passed by the Lofc Sabha, be
taken into consideration.". The motion was
adopted.

5 PM.

THE VICE CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now it is 5 O'Clock and we
have another item.

SHRI VIDYA CHARAN SHUKLA: There
are two minutes to five.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : But there are the amendments
also.

SHRI VIDYA CHARAN SHUKLA: You
can do both the amendments and the clauses
and dispose them ofc Nobody is here to move
the amendments either.

SHRI RAJNARAIN : No, no.

SHRI LOKANATH MISRA: Sir, it is
already 5 O'Clock.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : What can be done even if there
is one minute left? There is the third reading
also.

Now we will take up the other item. Mr.
Chitta Basu.

HALF-AN-HOUR DISCUSSION ON
POINTS ARISING OUT OF ANSWERS
TO STARRED QUESTION NO. 209
AND UNSTARRED QUESTION NO.
553 GIVEN IN THE RAJYA SABHA
ON THE 30TH JULY", 1969 RE-
REINSTATEMENT OF CENTRAL
GOVERNMENT EMPLOYEES WHO
PARTICIPATED IN THE STRIKE.

SHRI CHITTA BASU (West Bengal) : Mr.
Vice-Chairman, with your permission I beg to
raise a discussion on points arising out of the
answers to Starred Question No. 209 and
Unstarred Question No. 553 Riven in the
Rajya Sabha on the 30th July, 1969, regarding
reinstatement  of  Central  Government
employees who participated in the strike.
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Mr. Vice-Chairman. as I am raising this
particular discussion, at the outset I like to
remind this August House of the solemn
pledge or assurance given by the hon. Home
Minister in this particular matter. I quote from
his, Mr. V. C. ShuklaV soeech on the 13th
March. 1969, in the Rajya Sabha.

"I have already stated that this will apply
to all Government employees except those
who would be found guilty or who have
been charged with active violence, active in-
stigation, etc. I personally suppose there
would be very few cases." . . . This is very
important.

"l personally suppose there would be
very few cases of this sort. There may not
be many cases. Out of the 9,900 odd
employees, who have been proceeded
against, most of them, would be covered by
the announcement I made, and may be, a
few dozens will be left over". . .

Again, on the 14th of March he said in the
Lok Sabna:

"We expect that except a few dozen
employees aimosi aii of them, who were
suspended/discharged in pursuance of the
action taken after the illegal strike on the
19th Septem-er, 1968, will be taken back in
service after this policy is implemented."

Mr. Vice-Chairman, when in course of
another question in this House I drew the
attention of the hon. Minister for Home
Affairs that these particular assurances have
not been fully implemented, again he said in
this very House on the 30th July, 1969 :

"Whatever assurances were given by us
have all been fulfilled."

Mr. Vice-Chairman, again I emphasise this,
"Whatever assurance were given by us have
all been fulfilled."

Mr. Vice-Chairman, again I also want to
draw your kind attention to a reply to my
Unstarred Question No. 553 which has been
replied to on the 30th July, 1969 and wherein
he has said:

"Information available up to 1st July,

1969, indicated that on the basis of the

reviews made till then 2094



5579 Ha/f-an-hour
employees, both permanent and temporary,
had remained to be reinstated."

Mr. Vice-Chairman, earlier I have quoted
that this hon. Home Minister was pleased to
assure this House that only a few dozen
employees will be left after the
implementation of the liberalised policy
announced in this House. But he himself
comes to the House and says that about 2,094
still remain to be reinstated. And again he
says in the face of this, in the face of his own
observations as tlie.se. that all the assurances
"given by us have all been fulfilled." Mr.
Vice-Chairman, is it not a travesty of truth? Is
it not misleading the House? Is it not a breach
of privilege of this House? Is it the way how
the hon. Minister should treat this House
itself? Mr. Vice-Chairman, without entering
into a very long quarrel I simply want to raise
certain vital questions on vital aspects in this
matter. Mr. Vice-Chairman, why are these
2,094 people still left despite the assurance
given by the hon. Minister? According to my
information, in the particular statement made
by nim on the 13th March, this was the policy
which was announced.

"Government have considered the
question of further liberalisation a"d have
now decided that except where there is a
complaint of violence, intimidation or
active instigation, the employees still under
suspension would be permitted to rejoin
duty."

Mr. Vice-Chairman, after this policy
announcement in this House Government
issued instructions on the 29th of April, 1969,
to review the cases in terms of this liberalised
policy. But there has not been much progress
in this respect. Why? Because, nccording to
my information, the particular definition of
'active instigation' stood in the way of
reinstatement of a large number of suspended
and discharged employees. And in this matter
the Government of India issued a guideline on
the 13th of June indicating what would
constitute 'active instigation*. But that
instruction was not clear. It
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made the whole issue all the more confused.
In this connection, Mr. Vice-Chairman, I want
to draw the attention of the hon. Home
Minister to the fact that the representatives of
the Central Government employees
approached the Home Minister and suggested
to him that in the matter of defining the words
or in the matter of giving meaning to the
words 'active instigation' the guidelines which
were accepted and implemented by the
Railway Board in the year 1961, for the
implementation of their lenient policy of July,
1960, with regard to the railway strikers,
should be applied in this particular case also in
the matter of ascertaining as to what
constituted 'active instigation'. But. Mr. Vice-
Chairman. that very simple and very innocent
plea v/as rejected by the hon. Home Minister.
Instead of that they issued an instruction
which was quite different from that which was
issued and implemented by the Railway Board
in the year 1961. But to my great surprise [
find that, when some officials of the Railway
Board approached the Railway Ministry and
pointed out that they could not give effect to
the particular meaning or particular definition
given by the Home Ministry in the matter of
ascertaining as to what constituted 'active
instigation', then the Railway Board agreed, or
the Railway Ministry agreed to apply, in the
case of the railway employees suspended or
discharged, the particular criteria of 'active
instigation' which were applied in the year
1961. And the result was that the railway
employees got a more lenient treatment; a
larger number of people, who were discharged
in the railways, got reinstated. But the Home
Ministry's circular, the Home Ministry's
instruction in the matter of active instigation
was much more comprehensive, covered a
larger canvas, and carried a wider definition
which included even the normal trade union
activity like holding of peaceful public
meetings by the employees or distributing or
issuing of leaflets to mean active instigation.
Without joining issues with the Home
Minister, may I appeal to him whether he
would not even at this late stage consider it
advisable to give instructions to the
Government Departments
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[Shri Chitta Basu.] to determine active
instigation on the basis ot the criteria, on th,
basis of the guidelines given and implemented
and accepted by the Railway Board? If that
had been the basis for ascertaining active
instigation I think this large number of 2094
employees might not have been rendered
jobless even today. A large section of them
might have been reinstated by this time.

Mr. Vice-Chairman, there are other vital
points that the Government in their statement.
.. (Time bell rings.) I want a little more time.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You can have just two minutes.

SHRI CHITTA BASU: No; I want more.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No; you cannot have because
there are . . .

SHRI BANKA BEHARY DAS: Are you
not going to give a chance to others to put
some auestions?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : That is why I said two minutes.

SHRI CHITTA BASU: Again the
Government issued another instruction by
their Cabinet Secretariat Order dated 18-10-
1968 wherein it has been stated that the
Government will take severe action to deal
with cases of continuing indiscipline,
intimidation and incitement to violence. Under
this word 'indiscipline' even holding of public
meetings, and distribution of even leaflets to
press for the relief to be given to the thousands
of discharged and suspended workers has been
taken to mean indiscipline. This very circular
of 18-10-1968 prevented a large number of
employees from being reinstated.

You will agree with me, Mr. Vice-
Chairman, when I say that the Government of
India has violated the promises even in the
case of those persons
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against whom cases have been withdrawn by
the State Government.;. In this connection
mention of Kerala Gov-' ernment is necessary.
The Kerala Government has withdrawn cases
against 700 persons so far as I remember and
instead of allowing the matter to rest there the
Government of India still continues to
prosecute these cases. This is true also in the
case of West Bengal and in the case of Punjab.

Then there are 4,000 cases pending in the
courts involving about 10,000 employees. Mr.
Vice-Chairman, may I know from the hon.
Minister whether they are going to issue
instructions to withdraw all cases against
employees? Even in the matter of these 4,000
cases after analysis I have found that in more
than 30 per cent of the cases Government
could not produce or issue any FIR; they
could not produce even chargesheets and these
innocent employees are being forced to appear
in the courts for days without number.

Again, Mr. Vice-Chairman, a large number
of employees are still suil'ering from the
disabilities of the strike. There has been break
In their service, their promotions have been
stopped and they are suffering from all kinds
of disabilities. Would the hon. Minister even
at this stage declare and assure this House that
all those disabilities will be removed and
normal relations will be established?

Lastly, Mr. Vice-Chairman, quite a number
of trade unions have been de-recognised and
instead of those organised representative
bodies they have given recognition to mush-
room trade unions of Government employees.
Now the Government proposes to have a
statutory joint consultative machinery. I think
i, order to make the JCM scheme function
properly before bringing forward such a
legislation all those derecognised unions
should be allowed to present their views so
that after general consultation a good
legislation can be framed.

While concluding, Mr. Vice-Chairman, I
would urge upon the Government thoie de-
recognised unions should
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be given recognition immediately so that
normal conditions would prevail between the
employer and the employees and all the
matters can be settled honourably and
peacefully. In consideration of the hardship
and sufferings of these thousands of Central
Government employes may I make a last
minute appeal to the hon. Minister to
announce more liberalised measures so that all
these difficulties could be removed, so that all
of them could rejoin their duties and so that all
cases could be withdrawn from the courts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Sir, in the
illegal strike of 19th September about 2,91,000
employees participated. After the strike took
place we considered this matter from time to
time and as a result of these considerations a
series of announcements were made on behalf
of the Government liberalising the various
actions that had been taken against the striking
employees under the Essential Service
Maintenance Ordinance which was violated by
them in the strike. Hon. Members know that it
is the policy of the Government to forget and
forgive. We are not trying to persecute any
employees nor do we want to hold it against
them. That is the basis on which we had made
these series of announcements which have
resulted in the reinstatement of almost all the
employees who participated in the strike.

SHRI CHITTA BASU : No, no.

SHRI VIDYA CHARAN SHUKLA: I am
giving you the figures. I am not saying all; I
said almost all. Out of 2,91,000 employees
who participated 12,341 were either
suspended or discharged. Out of the 12,341
who were discharged or suspended, 10,662
have I>een taken back in the service as a
result of these various measures that the
Government has announced. This is not a
small thing particularly in view of the fact that
almost all these people or all these people had
violated one provision or other of the law.
Now
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1679 employees according to information
available with us at present remain and who
have not been reinstated. I am trying to give
information as to why these people have still
not yet been reinstated. We have laid down
certain criteria for reinstatement and as long as
those criteria are not fulfilled if. would be
difficult for any officer to reinstate those
employees. We have said that in the case of
those who indulged in violence, intimidation or
active instigation, they would not be reinstated.
While implementing this policy we said that a
liberal view should be taken and to implement
this liberal view we also said that all the cases
that were pending against the employees in
courts of law should be reviewed by the
reviewing committees with the intention of
terminating the legal proceedings, wherever
there was not enough evidence against the em-
ployees. In pursuance of this policy a good
many cases have been withdrawn and a good
many cases will be withdrawn in future. I am
not saying that everywhere justice has been
done. There could be cases where because of
local considerations or some vitiating factor the
local head of the department or the local officer
may have tried to victimise certain employees,
but whenever such cases come to our notice we
immediately go into them and try to correct
them.

SHRI CHITTA BASU: What about the
Railway Board?

SHRI VIDYA CHARAN SHUKLA : I
would ask hon. Members to let me have such
cases, whenever they come to their notice, so
that I can request the respective Ministry to go
into them and we shall check upon those cases
ourselves to see that the instructions that the
Government have issued from time to time are
properly implemented.

SHRI CHITTA BASU: Are you prepared to
review all the cases?

SHRI VIDYA CHARAN SHUKLA: T do
not see any instance where unnecessary
harassment has been caused intentionally, but
if such cases come to our notice, we shall
definitely take remedial measures.
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[Shri Vidya Charan Shukla.]

Now, Sir, a lot has been said about the words
"a few dozens". When I made the
announcement in the other House and said
that, when all these measures that had been
announced by the Government were
finally  put through, we expected that only a
few dozens would be left, this was our
anticipation at that time. It did not mean that
there was a commitment on the part of the
Government that only a few dozens would be
left. That was our anticipation and it is not
proper for any hon. Member to say that this is
the intention of the Government or it is a
commitment of the Government that only a few
dozens would be left. It was our hope that only
a few dozens would be left. We would
be very happy if only a few dozens were left or
nobody was left. We do not want anybody to
suffer unnecessarily.  So, it is wrong to say
that it is a commitment that only a few dozens
would be left. We have laid down the criteria.
We have laid down the procedure,
according to which all the cases will be
screened and all fhe cases will be reviewed.
Even if they remotely fitin with our criteria,
with our liberalised policy, we would be
anxious to see that they were all reinstated.
That is our anxiety. We do not want them to
remain suspended unnecessarily and their cases
pending in courts of law. We are very keen that
the Central Government employees should
feel that their interests are being protected and
their interests are being looked after in a
motherly fashion by the Central Government
and there is no intention on our part to try to
teach them a lesson.

SHRI BANKA BEHARY DAS: Is this the
motherly fashion?

SHRI VIDYA CHARAN SHUKLA: If
that was our intention, we could have stuck to
our earlier position and the 12,000 odd
employees who were suspended or
discharged would have still remained
suspended or discharged. So, I would assure
the hon. Members that the intention of the
Government is to be liberal to the utmost, but
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we cannot go beyond a certain point. We
want to keep discipline also. So, the persons
who have been charged with a gross
violation of discipline, active instigation,
intimidation or violence will have to face the
consequences accordng to law.

Regarding recognition we have mad& our
position clear from time to time in answer to
various Questions. This position is not
likely to change now. We are going to
debate a new Bill, may be in the next
Session, when we will consider this matter.
As 1 said earlier, we do not want to go by
past history. We will consider the matter
afresh and we will see what is necessary to be
done. My own idea about this matter is that,
after the new Bill is passed, we shall consider
this matter of the  derecognised  unions.
Therefore, I would request hon. Members to
appreciate the position of the Government and
the liberal policy that the Government have
followed in the case of their striking
employees. They will see that the Government
have not been vindictive at all. ~ On the other
hand, they have been very liberal. We shall
continue with this liberal policy with the co-
operation of hon. Members.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : There are six names here and
they are entitled to ask for clarification. I
hope they will be brief and accommodate all
the six Members.

SHRI KALYAN ROY (West Bengal) : Mr.
Vice-Chairman, I think the Minister is aware
that the Central Government employees are
extremely restive and mass-squatting and
"Gheraos" are taking place in many Central
Government offices in Calcutta and other
places. Now, in view of the changed situation
and as he said that he is going to be liberal in
his attitude, I think he would accept the
position that a worker who has been
dismissed at least gets a chance to defend
himself. Nearly 2,000 workmen who have
been sacked have not been given even the
chance to get information as to why they have
been dismissed. They
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did not get any chance to defend themselves
and they are all the time unemployed. No. 2,
I think the hon. Minister would agree with
me that without recognising the unions,
which have been functioning all along, and
which can bring peace, there cannot be any
peace in the Central Government esta-
blishments. Would he want unrest. would he
want discontent or would he want healthy
relations to develop? I would only ask him
whether he is going to consider very
sympathetically the case of these temporary
2,000 workers. Secondly, he should restore
recognition to Unions in order to bring about
a better atmosphere and have a discussion
with them to avoid future disturbances.

SHRI NIREN GHOSH (West Bengal) : The
lower rung of the Central Government
employees, I am sorry to say, for long have
been the victims of vindictiveness. It has
begun from 1960 with the draconian
measures. Scores were sacked and it was a
cancerous sore. It continued for long. It should
be recognised that they were given a raw deal
in spite of the pleadges of the Government in
respect of their service conditions and wages.
The recommendations of the Indian Labour
Conference and all that were not respected. It
is a sort ot broken pleadges. Now that the
Prime Minister herself is seeking the co-
operation of the Central Government
employees. I would appeal to the Government
to reconsider their attitude, i am not satisfied
with what Mr. Shukla has just now said. I also
know that certain State Governments are
prevented by the Central Government and [
know that a few days back the Deputy Chief
Minister of West Bengal told the Prime
Minister to reconsider these cases. So, not
only the democratic circles inside the country
are concerned and agitated over this issue. |
am informed that in a large majority of cases
the officers are obstructing the reconsideration
of these cases. It is a very bad thing. It is they
who are coming in. That is why I would ask
straightway if the Home Minister cannot do
it—I think he should do it—it is time that the
Prime Minister intervenes and all the I
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employees are reinstated barring any cases of
violence pending in the Court, for violence
only and not for other reasons. Otherwise all
the employees should be immediately
reinstated. On the question of recognition I am
not satisfied because they will come under
certain restrictive practices, and the unions
that are now recognised will continue to enjoy
recognition, whereas the other unions would
be put under a different category. I say that it
should not be done. All those unions are mass
unions, and this thing cannot go on. So
restoration should also be given to them
immediately, without any further delay.

SHRI BALACHANDRA MENON (Kerala)
: In view of the conciliatory attitude of the hon.
Minister, may I request him to enquire into the
large victimisation in Kerala? I would like to
know whether the Government at least will
find out the reason for the very huge
victimisation in Kerala where, I am told, more
than 400 employees are still not taken back to
work. Will the Government find out why in
that area alone such a thing happened, because
that is one place where there was no violence?
There has been no shooting, nothing like that
happened. It is purely the vindictive attitude of
the officers concerned that has created this
problem. Will the Government enquire into
that position separately? Secondly, on a private
complaint a case was taken up to the High
Court. The Magisrate said there was no case.
The Government withdrew the case. A
preliminary enquiry was conducted. Now the
Government themselves go against the workers
to the High Court. Will the Government give
up that attitude especially when the lower
Court has found that there is no case and where
the Kerala'Government's withdrawal of cases
was accepted by the lower Court? 1 would
therefore request, firstly, that you would be
pleased to enquire why- in Kerala there is so
much of victimisation when there has been no
violence; secondly, that Government will be
pleased to see that they do not go in this
manner against their employees ; thirdly, that
they recognise the unions.
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[Shri Balachandra Menem.] which have the
majority in the interests of industrial peace
and also for the change we want in the country
and that the workers have the correct place in
the coming period for the social

transformation for which all of us are anxious.

SHRI BANKA BEHARY DAS
(Orissa) : 1 thought that after this new
posture of socialism on the part of the
Government Mr. Vidya Charah Shukla would
have come out today telling us that he is now
going to take a humanistic attitude about the
last strike and will announce that he is
bestowing recognition on derecognised unions
and also order for the reinstatement of all
employees. But I was very much astonished
to see that though they claim about this
new  posture, there has been absolutely no
departure in their mind as regards treatment of
their employees whose co-operation they
have started seeking for building a new era in
this country.  Mr. Vice-Chairman, I want to
draw the attention of the Minister that, leaving
out even those 200 odd cases which have
not been dealt with properly,  there  are
many cases where the vindictive attitude of the
higher officers is definitely discernible in those
affairs. I can cite so many illustrations. In
the case of one A.LR. producer in Cuttack
Town— you know there was no strike in the
A.LR., not a single union even gyve a strike
notice—he has been punished and his
service was broken. He has been given
service on a contract basis for one year and
what was his fault? His fault was that on that
day because of a heart stroke of his father he
sent an application which reached the Director
in the noon, and because there was a strike
that day throughout India— though there was
no strike in the A.LLR.—the person was
punished and his service was broken.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Did you ask the Minister
concerned?

SHRI BANKA BEHARY DAS:I
have asked so many questions, but

SABHA] discussion 5590

they want to
victimised him.

support the man who
I demand here that if any
enquiry is  conducted, they should have
the courage to suspend the officer who
has taken advantage of his position to
victimise  him because there was a heart
stroke of his father and his application reached
in the noon, and the Minister concerned has
given a false reply to the Member of
Parliament. These things have been
brought to the attention of the Minister
concerned in the shape of questions and
answers. I was  just going to give an
illustration. It is not a question of humanistic
attitude. Itis a question of justice.
V/hat was the reason that the Government
servants went on strike? Can you say
that the Government of India has not enough of
money to give proper justice to  their
employees?  Is it not a fact that what the
Government employees demanded was a

need-based wage? Was it not a just
grievance?  Was it not proper? I can
understand your difficulties but I cannot

understand why you carry on this vindictive
attitude even now. After all those postures of
yours when so many persons have been
involved and involved for a cause which is not
only just but which even under the prevailing
circumstances is equitable. I want to know
from the hon. Minister : are you prepare
to take a humanistic attitude, leave aside the
attitude in motherly  fashion? The only
humanistic attitude, if you want to seek the
co-operation of the Government employees for
building up a new type of society that you are
claiming, is to give justice to them, ?nd
the justice is this that they need a need-
based wage which is very proper and fair
for anybody. @ Whatever be the capacity of
this  Government, will it come forward just
now with a new proposal telling that it will
recognise the derecognised unions and it
will forgive and forget those things even if
there is a difference of opinion ? As
regards  your attitude, are you going to
punish them for technical violation when the
cause was just? Is it not a fact that you
yourself along with your colleagues also
violated this technical discipline of your
organisation because you wanted to uphold a
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cause ? Are you going to treat now the
Government  employees for  technical
violation of an Ordinance by telling them
that they violated the discipline of the
Government of India ? This is a challenge to
you because you now talk of a new era. It is
a test for the Home Ministry. It is a test for
the system for which you claim you must
have freedom of conscience to vote. I want
to know from the Minister whether he will
change his attitude and adopt a humanistic
attitude by recognising those derecognised
unions and reinstating all those persons who
have been victimised either partially or
wholly.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : I hope that the hon. Minister will
be in a position now to make a categorical
declaration that all those Government
employees who have been punished for only
technical reasons, if they are not involved in
any violence,— that ail cases will be
withdrawn against them and that all of them
will be reinstated in their own position. The
matter should not be left to the Head of the
Department because in many cases, Mr.
Vice-Chairman, it has beea brought to my
personal knowledge that the Heads of
Departments are behaving in a very peculiar
way which is not the way in which we should
indulge in a civilised society. After all these
Government employees are co-partners in the
great voyage of new social transformation in
the days ahead. They have aligned
themselves in the new effort or new
endeavour of the Government. I think it is
high time when the Government of India
should- take immediate steps, and especially
I request my hon. friend, Mr. V. C. Shukla,
and his senior colleague, Mr. Chavan, that for
technical reasons they have punished these
employees for a long time, it is near about a
year.

Now, there should be no more victi-
misation or trouble to these employees and
there should be only one instruction from the
Government of India or the Home Ministry
that except in cases of clear cases of
violence, all cases will be withdrawn and the
employees will be reinstated. My friend,
Mr.
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Mitra, just now says that the Railway Board
has accepted that inciting to strike will not be
taken as a case of violence or something on
which the employees will be punished. But the
Communications Ministry's and especially the
PMG's and the Director General of Post and
Telegraphs' behaviour is something funny and
I do not know why they are so touchy about
all these things. After all, one year has lapsed
and they should be a little bit generous. From
various quarters, from various regions, of the
country | have received information that the
attitude of the Postal Department authorities
has been far from satisfactory. So has been the
case in the case of the Accountant Genecal
Office authorities and in the case of certain
railways also where high-headed officials are
there. Why should the Home Minister leave
all this responsibility upon these officers who
take decision according to their own whims
and fancies. I shall appeal to him—he should
make a categorical, clear declaration and issue
instructions that all those employees will be
reinstated and the cases against those who
have not been specifically charged for vio-
lence will be withdrawn.
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TAf WA & T FRAT TEA
qrTAA w2 s &8 T A
ST ) amdsT fEar od st &
THEE ACTETT T 7 AT ZATT Al AT
AFAT AATATE TEA 7E & AL HFAT
AAT | F TH G B LAl Ad A,
atz @7 qa 7 gz AW A1 75§ s
FAT TA4 1 A &l 6 Tl © aanan
47 ATAR 71 AT | SHIfAY S aned
AT A A wam

JMRATAA () AFAC A @A)
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T FFHATH TTH 9T 731 79 2 Iv2 G177
FTH 97 TET AT}, FIMAA A T FE 97
AW 97 AE @ U e sfaafoan
TG @, T freg ot It wrEn
AR TR wRA A wJw

SHRI VIDYA CHARAN SHUKLA: Shri
Kalyan Roy raised a point. I want to say that it
is not 2.000 employees, it is only 792
employees, temporary employees, who have
not yet been reinstated because of the various
charges against them. As far as the temporary
employees are concerned, they are discharged
from service according to the rules applicable
to the termination of their service. And as far
as the permanent and quasi-permanent
Government employees are concerned, they
get the opportunity of explaining their conduct
in a formal departmental inquiry.

Several Members asked about the
recognition of the unions. I have already stated
that at present it is our intention to consider
this matter after the Government-Employees
Relations Bill has been considered ty both the
Houses.

SHRI NIREN GHOSH : When do you
ewant it to be considered?

SHRI VIDYA CHARAN SHUKLA: We
will do our best to bring forward this Bill as
soon as possible. I cannot give an assurance as
to when it will come up. We are doing our
best to toring it before the House as quickly as
we can.

Shri Niren Ghosh was saying that -we are
still adopting a vindictive attitude. He also
mentioned about remission. I want to assure
him that our attitude is not vindictive. If it was
vindictive, then we would not hav, laid down
final and clear criteria on which all the cases
will have to be reviewed; if it were a
vindictive attitude, people would have taken
arbitrary decisions. Then. . .

SHRI NIREN GHOSH: Reinstate them
and close the chapter.
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SHRI VIDYA CHARAN SHUKLA: We
want to reinstate everybody, we would be
very happy to reinstate everybody. But certain
criteria have been laid down and anybody
coming wihin the four corners of those
criteria, they are reinstated. Others who do not
come in the four corners of these criteria, I am
sorry, may not be reinstated. When such a fair
procedure is laid down, then there is no
question of any vindictiveness. Any allegation
of vindictiveness is completely wrong and no
hon'ble Member should make any such
allegation against the Government.

Mr. Balachandra Menon mentioned about
certain cases of Kerala and others.
Particularly, Mr. Rajnarain, mentioned the
cases of employees who have been acquitted
by courts but they have not been reinstated.
As far as my information goes, employees
acquitted by courts on merits have been
reinstated. But where cases have been
withdrawn by the State Government, without
their having gone through the usual procedure
in the court of law, or which were not decided
by the courts, where it is not a decision on
merit, the Government has to take decision on
the basis of criteria that are before it. The
mere fact that the State Government has
withdrawn cases would not affect the decision
of the Government or the applicability of these
criteria. . .

SHRI BALACHANDRA MENON : May I
ask what about the 50 per cemt. of the
employees. . .

SHRI VIDYA CHARAN SHUKLA :...1
am not yielding. I have to finish. I want to
complete the answer to questions put by
hon'ble Members.

Shri Chandra Shekhar asked whether we
are taking into account technical offences. I
want to tell him that we have not taken any
technical offences into account. Instructions
have already been issued that technical offen-
ces by the Government employees must not
be taken into account, that only cases of
violence and active instigation should be
examined on the basis of those criteria. Any
technical violation
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[Shri Vidya Charan Shukla.]

of rules of conduct will not be applicable
against any government employee. I again
want to emphasise that it is not the intention of
the Government to be vindictive; it is not the
intention of the Government to punish
anybody. We shall again carefully go through
the remaining cases and see that wherever our
liberalised policy can be applied we will again
examine the entire question and see what can
be dome.

SHRI NIREN GHOSH: Then close the
chapter.

SHRI M. M. DHARIA (Maharashtra) : He
had assured that there will be only tew
persons. . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : He has explained the position.
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SHRI M. M. DHARIA Mr. Vice-
Chairman, can the hon'ble Minister give a
categorical assurance to this House that within
15 days all the cases will be withdrawn and
action will be taken only against those who
have committed acts of violence? I want a
categorical assurance from the Minister. It
was assured on the floor of the House. Why
should they not act accordingly ?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The House stands adjourned till
11 A.M. tomorrow.

The House then adjourned at
fifty-five minutes past five of the
clock till eleven of the clock on
Tuesday, the 26th August, 1969.



